IN THE CENTRAL ADMINISTRAT IVE TAIBUNAL
PRINCIPAL BENGH, NEW DELHI
E—

£

C.A. NO.1521/1991 06,02.1992

SHAI R.D. TYAGI 3 . . +APPL ICANT
VS.

UNION OF INDIA & ORS. » . RESPONJENTS

CORAM

SHRI J.P. SHAGMA, HON'BLE LEMBER (J)

FOR THE APPLICANT CLL.NOME
~ FOR THE RESEONIENTS . » JNONE

l. Whether Reporte f 1o ) ,
allows to" e %geojuégeﬁgngfpers may be

2. To be referred to the Reporter or not?

JUDGEMENT (CRAL)
(DELIVERED BY SHRI J.P. SHARMA, HON'BLE AEMBER (J)

\

In this case, the applicant is aggrieved by non
transfér to the popular station, i.e., Meerut while his
juniors have beén‘transferred and so have besen givan
@ preferential treatment discriminating the spplicant,

In this application, under Section 19 of the Administrative
Tribunals ACt, 1985, the applicant has prayed that he

should be corisiderad for transfer to Maerut immediately,

2. The case of the applicant is that hs was vosted at
Meerut till March, 1982 from wvhere he was transferred to

the Office of DAC (AP), Agra. The applicant's contention.
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is that accoding to the transfer policy (Annexurs V to the

application), he was entitled to be transferred back to

Meerut.

3. The respondents contestad this application. It
is stated in ths reply that the employercs of the Debartment
have an All India transfer liability. The guidelime s which
th; spplicant has filed in pars 378({i) lay down that

the guidelines will not apply to transfers on administrative

grounds which may be effected at ths discretion of the
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administration, merely b2cause the applicant has been
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trying for his posting back to Méerut in consonance with the
guidelines of tﬁe transfer policy (Anne xure-V), There is
none to press this applicatioﬁ on b;half of the applicant
and aléo none wess presant on the 1last océasion in

November, 1991,

4. The gpplication is, thercsfore, devoid of merits and

dismissed leaving the parties to bear their own costs.
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